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OA No. 214/2009
Mr. P.N. Jatti, Counsel for applidant. :
Heard learned counsel for the applicant.

For the reasons dictated separately, the
OA is disposed of ;

(B.L. 3;@?{\\{111)

MEMBER (A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:.
JAIPUR BENCH S :

ORIGINAL APPLICATION NO. 214[ 2009 T

'CORAM"'-" o

HON’BLE MR. BL KHATRI ADMINISTRAHVE MEMBER ’

. 'leln Gaur son of Late Shn Narendra Kumar by caste Sharma aged
.. about 41 years, resident of House No 73/26 New Colony, Ramganj, )
AJmer _
L .i...APPLICANT
LA (By Advocate Mr.. PN Jatti) |

VERSUS o

"'\

' 1 Unlon ‘of India throuah through the Secretary to the
- ..Government of India, Mlmstry of Labour & Employment Shram
. .~ Shakti Bhawan, New Delhi. . - .
~ 2. Director General Labour Welfare, Mlnistry of Labour &
‘ Employment Jaisaimer House, Mansingh Road, New Dethi.’
_ ‘3. Welfare Commissioner, Ministry of Labour & Employment (Ajmer
L : Realon), B-114 Godawan Bhawan Data Naaar jatia l-hlls
C Ajmer ' . ~ S _

".....RESPONDENTS

® . (By Advocate: --------s=-)

| onoen (oggu
PER HON'BLE MR. B.L. KHATRI |

~ This aophcatlon has been for bv the aoplicant for the reasons
" _that resoondent no,: 3 Welfare Commlssioner Ministry of Labour &
'Emplovment (Aimer Remonl Aimer has not taken any decrsion on the
: ‘reoresentatwn of mother of the apollcant for aivina aopolntment on

' ,comoassionate apoomtment to the applicant '
o2 :; Brief facts of the case are that the father of the aoohcant Shri -
“Narendra Kumar Sharma explred on’ 06 11.2007 whlle m ‘service as
per Annextire A/3 The widow- of the deceased employee filed

Q{;e\p_/resentatlon“: dated 03 12 2007 for _givmg_ cornp_a\ssuona,te '



appointment to her son ie the aophcant of this OA. The said‘

- .representatlon and subsequent representatlon dated 04 01 2009 has’

'.not been ‘decided by’ the respondents insplte of the fact that she had

~owen several remmders

'_ V3..:, N Lookmg to the facts & arcumstances of the case, thts case IS, Vr

o dlsposed of at admissson stage W|th a dlrectton to respondent no. 3to"

deqde the subsequent representatton dated 04, 01. 2009 wuthln a:‘ '

o _' penod of one month from the date of receipt of a copy of thts order In

85

' 'case the applacant us aggneved by the | order to be passed by-
respondent no. 3, he will be at hberty to approach thls Tribunal agamh.
o Aby ﬁllng substantlve OA. ‘ g

4, . Wlth these observattons the OA is dnsoosed of at admissuon

: staae w:th no order as to costs

- ~(B.L. KH/ :
- MEMBER (A) -



